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FAKE CURRENCY 

3538. SHRI RAMJI 13HAI MAYAN I: 

WiJll the Min:ister of FINANCE  be  pleased 

lo state : 

(a) whether Governmen! are aware that 
a large amount of fake currency is in cir-
culation in various parts of the country; 

(b) the details of f.:ke currency seized 
during 1-1-1982 to 30-6-1982 and during 

1·4-1977 to 31-12-1981 from each State; 

(c) tbei action taken against the guilty 

persons; 

(d) whether recently in Pune, Bombay 
and MahalI'ashtra a n inter-State counte1-foil 

note pr'nt'ing racket was busted ; 

(e) if so, the details thereof, the fake 
currency notes, printing ma<.:hinery etc . 

detected, and seized and the number of per-

sons arrested ; and 

(f) what action has been  taken to  detect 

these illegal activities '? 

TiiE DEPUTY MINISTER IN TIIE 
MINlsrRY OF FINANCE (SHlU 
JANARDHANA POOJARY) : (a) Cases 

of counterfeiting of currency notes are 
detected from time to time, from various 

parts of the country. 

( b) to ( e) The inform a ti on is being 

collected and will be laid on tOO Table of 
the House as soon as possible. 

(f ) The law provides for deterrent 
punishment for offences relating to counter· 
feiting. The authorities are keeping a 
.constant vigil to apprehend the culprits 

engaged in such unlr.iwf ul and anti-national 
activities. A 'Cell' in the Economio 
Offences Wing of the CBI undertakes inves-
tigation of o[ences of counterfeiting. Inves-
tigation of cases of counterleiting is also 
done independently by the Sta.te Police 
Departments. 

AMOUN FINANCI::D BY NATIONALISED 

BANKS UNDER D.R.D.A. AND I.RD.A. 

SO-IE.Mil TO NORTII EASTERN REGION 

3539. SHRI SONTOSH MOHAN DEV : 
Will the Minister 0f FINANCE be pleased 
to state : 

(a) the amount given by various natio-
noliscu banks in North Eastern Region 
und e r D istrict Rur::·I Development Agency 
and I11tcgrn:ed Rural Development Pro-

gramme from Janunry, 1980 to March, 
1982; 

( b ) whelher the North Eastern Region's. 
Governments have expressed their dissatis-
faction about the non-cooperation of the 
banks in fulfiHing their commitment under 
the abo•·c two schemes; and 

(  ) if o, what ~  Ministry proposes 
to take t monitor the nbove two schemes 
proper'.y '? 

THE DEPUTY MINISTER IN THE 
MJNISTRY OF FINANCE (SHRI 
JANARDHANA POOJ AR Y ) : (a) to  ( c ) 

T he term credit mobilised under the Inte-
grated Rural Development Program.me in 
N orlh Eastern Region during the year 
1980-81 was Rs. 1.65 crorcs. This in-
creased to Rs. 4.5 I crorcs during the year 
1981-82. The perform:::rnce of the public 
~  banks in NorLh Eastern Region was 
reviewed in detail early thi year  in the 5th 
meeting  of the Regional Consultative Com-
mitti::c held at Shillong. The meeting help-
ed to identify a number of points which 
\VOuld further strengthen cooperai!ion bet-
w en banks and State level agencies in the 
imrlemcn'at'on of the programme. The per-

formance of banks is also monitored on a 
continuing basis by various forums set up 
at the district, State and national levols. 

ExPORT OF SUGAR BY STC. 

3540. SHRI M. V. CHANDRASHE-

KHARA MURTHY: Will tae Minister of 
COMMERCE be pleased to state : 




